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Copy of order. dated 28 5 98 passe?/in Ma NO. 142/97

. in OR.NOe 132/96.," /
/

- UNION OF INDIA & ORS.' VS.

. Date of érder‘

28.5;98 S o \\{

3-1pondents in OA)

;éﬁg' " Mre SeKe Malik, eounsel for respondents (Apollcants in®)

. ej& © Mre N.K.Khandelwal. Counsel for respondents No.6 7,9 &10.

Learned counSel for the appllcantsﬁafflclal res=
‘ . 'Jj'pondents in OA) has prayed ‘for nnd1f1cat10n of interim

order dated 19. 4.1996 passed ‘in QA No. 132/96 on the

"we'have\heard’lea;ned counselnfor the parties |
'/ and have goneethrotgﬁ the oidef passed ln OA on 1944e96.
'buring'the:coefse ef‘argumEnts, it'waSLéfoﬁght‘
“to our notice- that the present appllcants had’ notlfled
test for aforesaid pOSt °£LEE_§_2§ trand in consequence
i thereof, the appllcdnts as well as the private respon -
t' C:jkiu‘dents in the. OA were: allowed o partlcxpate in the exa= .
| 'mlnation, on 19.4.1996, it was only recorded 1n the order
Asheet that the prdyer of 1nter1m relief. shall be adgudi-
cated upon as and when the test 1)/6 aga:l.n pmposed t be
’held. The appllcants 1n OA have not renewed Lheir prayer

wof lnterlm rellef in view of the notiflcatlon dated (770L

_‘< PN

236 298 as they were allowed to partlclpate in the teste
In our-opinien, there is ugrtuallgagpolnterxm

Contdsselae.



P ' . order agalnst the respondents. Therefore,

the que stion

‘ A .of nodlfication of any interlm order does not arise at

all, as prayed for by the present applicants MpreoMder,

- in view of the fact that the present appllcants have
.:organlsed the test and allowed the appllcants and pmivat
¥ @f!respondents_tg partlcipetepln the same, nothig survives
o .for:passiné any‘f¥esn order orjmodifying.the ;&evions

= T The M&, in our oplnion, has become 1nlructuous

by sdbsequent action of the present appllCdnts themselve<

'4}“ - Mis, therefore, disposed of accordingly.
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